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Notification
Revenue department,

Sachivalaya, Gandhinagar.
Dated the 23.d November, 2020.

Itegistration No.GHM-2020-t2l-M-RGN-122020-142(1),H-1:- The fo oiring rurcs
ACI, 1908. made by the lnspector General oI Reqistration for the State ot

Gujarat, in exercise of the powers conferred upon him by clause (k)
of sub-section (1) of section 69 of the Registration Act, 1908(XVl of
1908) having been approved by the Government of Gularat rn
exercise ol the powers conferred by sub-section (2) of section 69 ol
the said Act, are hereby published for general information, namety ,

I. Short title and commencement, -

(a) These rules may be called "the Gujarat e-payment oi
Registration Fee and Refund Rules, 2020.

, (b) They shall come into force on the date of the r pub cation in
the Offictal Gazette.

2. Definitions. -

(1) ln these rules, unless the context otherwrse requires, -

(a) "Act" means the Reqistration Act, 1908 (XVl of 1908),

(b) "ClN means the 'Challan ldentification Number' rssuecl

through e-paymcnt system on receipt of payment form the

customer by the participating bank;

(c) "Cyber Treasury" means thc Government Ireasury, as

defined in clause (23) of rules 2 of the Gujarat Treasury

Rules,2000.

(d) "Cyber Treasul.y Portal" means a system used by the Cybcr

Treasury for receiving and accounting of Government

Revenue;

(c) "District Registrar" mcans an officer appoinled undcr scctior.)

6 of the Act;

(f) "GTN" means a 'Government Transaction Number' generated

through the system of Cyber Treasury Portal on receipt of

payment;

(g) "e-Challan" means an c'Challan consisting of 'Governrneni

Transaction Number (GTN) and 'Challan ldentification

Number (ClN)'of the bank, disclosing successlul paynrent of

Registration Fee in Cyber Treasury, in the name ot eithcr of

the executing or claiminq party lo the instrumcnt rn tllc

Forms spccifaed in this behalf;
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(h) "Participating Banks" means banks authorized by the irn'rtrcc

Department, Government of Guiarat for providing lacility

and services of making govcrnmcnt p'lyment into the Cybcr

Treasury, and any bank recognized by the Rcservo Bank of

lndia for net banking and NEFT;

(i) "Registering officer" means an officer appolntocl ullclcr

section 6 of the Act;

(i) "Section" means section of the Act'

(2) Words and expressions used but not defined herein shall havc

the same meaning as are respectively assigned to thcm rrr th(l

Registration Act, 1908 (XVl of 1908) and thc rntor'rr'rlio-

Technology Act, 2000 (XXl of 2000)'

3. Online payment of Registration Fee and other charges -

The required Registration Fee and the othcr chargcs m('ry l)o

pard online in the Cyber Treasury Portal through Gti]'-rr't

Administrative Process of Registration, Valuation and lrtclcxrrrcl

(GARVI),

4. Mode of obtaining and using e-Challan -

(1) The Registration Fee payer shall obtain e-Challatr by pay rg ttrrr

required Reqistration Fee and other charqes to ''l.lc C /t1ir'

Treasury through the participating bank onlne

(2) An e-Challan obtained as above shall be used in rcspccl ol itrt:

instruments which are registered or to be registercd []ncie' i'(l
Act.

(3) An e-Challan containing the 'Challan ldentification NutILrct

(ClN)' issued by the participating bank. the 'Govcrnrrrcrri

Transcction Number{GTN)' issued by the Governr]ont Cybl

Treasury and the reconciled data regarding ll.lc amount pi) (i

relating to it together shall be treated as sole prool ol' p.'ryn.']or'rt

of Registration Fee and other charges.

Explanation- No e-Challan shall be trcated as a valid proot ol

' payment, unless the details of instrument for vuh ch ri

applies, tally overall with the details providecl by lrr(l

payer while making payment.

(4) An e-Challan may be obtained prior to presentation of tlro

instrument, provided that the time limit specified in ihe Ac"
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shnll be followcd.

(5) An e-Challan generated

claiming party) sha ll

authentication.

by the payer (either of the executrng or

be slgned by him in token of rts

(6) The holder of the e-Challan mentroncd in sub-rule (5) shall gct it

defaced from the Registering Officcr u/ith whom the instrurncnt

is registered or to be registered or from the District Registrar ri

related with the payment of Regrstration Fee in accordance wtih

the relevant provisions of the Act.

(7) No e-Challan shall be treated as valicl unless it is defaced by the

Registering Officcr or any othcr olfrccr author2ed to do so,

within a period of four months from the date of obtainLng it
(B) The Registering Officer or the District Registrar as the case rxily

be, on receiving the e-Challan Shall deface it and attach thc

del'aced e-Challan duly signed by him, to the instrument:

Provided that, as and when the defacement of the e-Cha an

is done automatically by the Gujarat Adminis:rat ve Process of

Itegistration, Valuation and lndexing (GARVT) system, an

endorsement of defacement would be sufficient.
(9) The e-Challan as far as possible should be printed on the frrst

page of the instrument and if it is not possible to print on thc
first paqe then it should be attached before the first page of thc
instrumenl. ln caSe of multiple e-Challans, either they rnay bo

printed serially datc uJise on the Iront paqJCS or sinriiarly

attached on the top of the instrument:

Provided that, if the e-Stamping certificate is used to pay thc
stamp duty, then in that case, it should be attached before e

Sta rnpirrq c e rt ifjca tc:

Provided further tlrat, for any deficil fee, it should be kcpt

with the receipt generated through Gujarat Admifistratrvc
Process of Registration, Valuation and lndexing (GARVI) systenr

by the Su b-flegistrar.
(10) The defaced e-Challan or endorsernent ol defacement shalL

always be treated as the part of instrument and in absence of rt,

the instrument shall not be treatcd as duly pa d with tlre)

Rcgrstration Fee.

5. Functions of Registering Officers and District Registrars. -

(1) The Registering Officer or as thc case may be thc Drstrict

Registrar, on receivjng any e-Challan whrle performinq h;s
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duties shall verify details of payment of Rcgistratrorr I(l('

cbntaincd in the instrum€nt with the details availablc vJiilr tlri:

Cyber Trea su ry.

(2) The Registering Officer or as tlre case may bc rhc lli"l r ''
Registrar, on being satisfied about genulncness ol D,l;n'r'"
shall deface e-Challan and annex it to the rnstrumcnt or r1 rl s

already deface, endorse it along with his signaturc ,TFd

designation on it, He shall also ascertain tlrat, the e'Chalan i:;

annexed or attached to the instrument.

(3) During verification of e-Challan, thc Rcgistcring Officcr or ar trrr'

case may be, the District Registrar [ound that' any nriscf]rol ! ''
tampering of e-Challan, re-use of Ltsed e-Challdtl, [raLldLil.'i!

practice, fraud, evasion of stamp duty and rcgistrat/ot) foL'

injury to record etc; is being played in relation to e'Cha a'r'

shall immediately report to his suporiors and also laIc l'tr
necessary action as per lhc provistons of ll'c l/1fo//tt,)i,ot'

Technology Ac| 2000 or as the case may be [he llegltsira!,ot'

Act, 1908.

6. Refund.-

(1) The procedure for refund of Registration Fee to tlc adop"Cti ir'

the Registering officers against e-Challan slrall br: .rs /i.' lrr(

online process according to !/1c prevatling rules itttr: i-:"o.c'i '!'

under the Act.

(2) The procedure for preparing refund bill shall be as specrfcil trv

the Finance Department and Directorate of Accounts a:rc:

I rcasury, from time to timc.

7. General Conditions.-

(1) The lnspector General of Registration or any olficer atltl'roris(lil

by him shall have authority to inspect the accotrnts of (l

paymonts.

(2) The Olficer authorised by the lnspector Gcnc!-al of Re(listr'.)tro)

shall supervise the inventory managcment of thc c pa\,'trr.'rr"

system and overall officer work.

(3) Whenever the dispute arises regarding inte.pretation ol ilr(:
provisions of these rules, the lnspector General of RegistraLrorr'

after qiving the parties reasonable opportunity of bernq lloa:'ci.

shall pass the appropriate order thereon and l'ris decision sl',i

be final.



(4)Any brcach of thesc rules shall be punishable as provrcjed rn thc

Act.

By order and in the name of the Governor of Gujarat,

?,H*r*llf\--(Pr5-vin Dhan
Under Secretary to Government.

To,
1. Ihe 14anager , Government Central l)ress,Scctor ]0. (;andl' nagar vrl'ir
request to publish the order in part -lV- B of Gularat Government Extra
Ordinary Gazette and send 25 copies oF the same to Revenue Departmcnl i
H-1 Branch, and 25 copies to the Superintendent of Stamps and lnspcctor
Ccncral of llegistration Sector-14, Gujarat State, Gandhinagar.

Copy f eryardejl]!]lh sqmpJmgtts fer infglm-ation to :

1. 'l'hc Superintendent of Stamps and lnspcctor General oi Rc:gistratron
Stamp and Nodhani Bhavan, ncar kh-5 circle, Sector-14, Gandhrrragor

' 2. l-hc Account General, GuJarat State, Ahmedabad/Rajkot.

L-..f Select file - 2020.

4 Dy. S.O.Select f ile-202 0.



Notification
Revcnue dcpa rt ment,

Sachivalaya, (landhinaqar.
Uated the 2 3'd Novembcr, 2020.

llcgistration N o, GH M-2020-122-M-RGN-12 2020-142 (2 )-H-1:- The followinq rtrlcs
ACT, 1908 made by the lnspector General of Registration for the Statc of

Gujarat, in exercise of thc powers conferred upon him by clausc (k)

of sub-section (1) of section 69 of the Rcgistration Act, 1908(XV of
1908) h.lving been approved by the Government of Gularat in
cxercise of the powers conferred by sub-sectiorl (2) of sectron 69
read with sub-section (1) of section 89D of the said Act, are hercby
publishcd for general information. namely:-

1. Short titlc and commencement. -

(1) I hese rulcs may be called the Gujarat e-llegistration an(i e-

[:rl:nq Rules, 2020.

(2) I hey shall come into force on the date of their publication in the

O{l'icid/ Gazetle.

2 Definitions.

. (l)ln these rLrles. unless the contcxt otherwis(] requires,

(a) "Act" mcans the Reqistration Act, I908 (XVl of 1908)l

{b) "e-Filrng" means online or clcctronic filing of noirc(' of

!ntimation of mortgage of property specified in sL'ction 89ll oI

thc Act filed through e-Filinq modulc;

{c) "e-Filinq Module" means a software module devcloped b)/ tl'c

lnspector General of Ilegistration for filing of notice oi

intimation of mortgage of property specified in section 89tl of

thC ACt,

(d) "e-Registr.rtion" me.lns online or electronic registration or

documents:

(e) "e-Registrat.ion nrodule" means a software Module developcd

by the lnspector General of Registration for registratron oi

d oc ti r1lon Is;

(f) "lnspcctor Gencral of flegistration" fllcc'lfls an officer appointed

under scction 3 of the Act.

(g) "llegistcring officcr" means an officer appointecl under sectiorr

6 of tlre Act.

(2) Words and expressions uscd but not defined herein shall havc

the same meaning as are respectively assigned to thenl in thc

llegistration Act, 1908 (XVl of 1908) and lhe informatiorr
,Iechnology Act, 2000 (xXl of 2000).



3. The following documents may bc reqislcrccj,/flicd b.,, (l

Registration modute/e-Fiting module-
(a) Agreement to Sale {without possession),
(b) Mortgage Deed (without possessron),

(c) Deposit of Trtte Deeds,

(d) Reconveyance of mortgaged property.
(e) Leave and Licence, Lease Deed {upto thrrty yoars),
(f) Su rrender of Lease,

(g) Lease Deed and Conveyance Decd cxccutcd l)y [hc o(.r,
authoritics, Gujarat Housrnq []oarcl. Guldr.rr (,,,r,:.

Nirman Board, Gujarat Slum Clcarance [.]carc. (,.,.-.r,,lt

lndustrial Development Corporation, and
(h) Documents specified in section 89A and section 898 c,,r...

Act.

4. Thc parties shall not be allowed to attach any cxtorn<r I to :,. r,,,.

body of the document On conrpiction ol t,rc dat.t c|1,.: r, .

document so created uiill be displayed on lhc scrccrr ii r.,ir,. ,i./:
it may be edited at the stage of submtssron No cclitrr(j :ii.::, r),.

permissible a fter s u b nt tss ror't.

5. For the purposcs of e-Registration under thesc rutcs, .

(a) electronic signaturc or biomotric thumb prinl clncl c.rl)t..,| 1,,

digital photo through the softvrare modLllc, shurll irc,r.)r)(r, .r.rrj

for all or any of the executants as well as tho rr.1s,.1 1. ,1,,

witness through the softwarc moclulc, r,vhercvcr rcqUrr.ta :),.,

law;

(b) Permanent Account Number or l.Jnlque ldcntlfrcatror [Jtir.-rl)c

or any other identificatron or docrrrlrcnl n,r,,rl)l , -.r._

determined by the GovernlTren,. of GLrjarat rcgar(lllr(.1 i.,,( i

executing party shall be nlandatory to provo l.ls !dC.., iY
(c) The partied shall submit their e-mail tD and mobi c nu,:.1).r:,

for correspo n den ce and n otification.
6. The registration proccss shall not proceed unlcss a; rrr.),..iirtL:i

information is filled in \rJhilc rcgistcring tlrc spccif ic do( r,n_,r.irL

7. The submission of onlinc data can be madc 24x7 hor:rs n ,: :,rr
time for registration shall be office worktng hours wl.cr ll,c
parties come to the office on prior approved onlinc appornrr-rc,-l

time for admlssion of execution with the original documr:n,r a)ci
declaration stating that this iS thc onqtnal docun.ron,., ,,;ii r r', ,.. -,,

submitted online.
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8.

L

A clocument shall be comploted and submitted w thin 30 days

from the next day of first data entry made. lf document is not

submitted within 30 days, then fresh data entry shall be made'

The Registration fees and any other charges if already pard, sha

bc acljusted up to four months from the date of payment.

(1) Every party shall be responsible for cross verification of thc

identity of the other parties. lt shall be always presumed that

the parties appending the signatures are known to each other

and have themselves confirmed that. each party has vald

authority and right to sign the documdnt.

(2) For the purposc of these rules, it shall always be construecl

thal, appending signature to the document sha I rncan

executing the docu m€nt.

10. l'or online registration, registration fees shall be paid online to

(lovernment of Gujarat in the Cyber Treasury Portal throLrgt'

Gujarat Administrative Process of Registration, ValLratron and

lndexing (GARVI) by electronic transfer of funds.

11. Whilc acccpting the document for registratiorr' lhc SLrb

Ilegistrar slrall ascertain that, -

(a) the document fulfils the conditions, specified under the Act,

rules and orders framed thereunder;

(b) the stamp duty and registration fees and other chargcs arc

duly pa id;

(c) the registration of the document is not inconsistent rr'ith

any of thc provisions ol the Act.

12. lf on scrutiny of the document, it is found that, therc is no

;trinta-facre objection for registration of the document, lt shal

be registered and made available online for downloadlnq. lt

may also be forwarded to the e-mail address provided by the

p a.ties .

13. lf on scrutiny of the document, it ls found that there is anythinq

objectionable for rcgistration of the document, the objcction

shall be conveyed on the e-mail address provided by the

parties, within the next working day after submissron l he

parties will then have to comply the objection raised lf the

compliance is satisfactory, the document shall be regrsl.cred

and conveyed to the parties as provided in these rules.

14. lf the parties fail to make a satisfactory compliancc within 30

days raising objection, the e-Registration shall be reiected.
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Explanation.- For the purpose of this rule, while countrn(l ii'rc par ol

of thirty days, the day on which ob;ect or rs r(j s,.r-

shall be excluded.

15. For the purpose of e-Filing the documents uncer thcse !-ulc5

(a) appending of electronic signature or bionrctric thumb prrr:

and capture oI digital photo througlr Ihc softl'varc ^'oclt. r

shall be mandatory for the person filinq the nolrcc;

(b) Permanent Account Number or Unique ldentification lJLrrrlrcr

or any other identification or documcnt nun.rbcr a:;

determined by the Government of Gujarat. rcc.;arclirrc; r:;rc'

executing party shall be nrandatory lo provc lrs dcr'tirlr.

(c) the parties shall submit their e-mail lD and rrobr:e runrbo, -

for correspondence and notification

16. (1) The person who has filed online notice undor sc(t 0'r il!r;l

shall be solely responsible to provc the cor rec'.i:cs:. lf l
co ntents of the notice.

(2) Any stamp duty or filing fees, if any shall bc Da:d o. ::r

on lY.

(3) The record copies, if required shall be availitblc onlirlc' a''.1

may be supplied on request after receiving e-Paynrerrt o:

fees.

17. Request fc.: r Scarch of onljnc rcgistercd docunrenl 3: r 'tco'i.i

copies of e-Registration or e-filing shall ile r'r.riltlQ i)rr rr-'

through the GARVI website of the Regrstratron i)cp.ri i rr-c'rl

The necessary fees requircd to pay shall bc parcl orrlrrrrt ir'('

search and the copies shall be made available onlrnc on v

18. The 5ub-Registrar. at the end of lhe day slrali c"t-',r1(' ,r''

abstract of the document rcgistercd and the Go\rr'rr''1c,:'

receipts and put hi5 electronic signatirrc olr it. rn lokcrr o'

acknowledgment of the same.

19. Discrepancies, if any, regarding payment ol tecs. slanrp tiriT c

other charges shall always be subjcct to recovery by' ll)(l

appropriate authority.

20. All the provisions of the Act. and of lhe Gulara', 5'.alrr) i.: l.

1958 shall apply to the docurrlents registcrcd under llrcsC r'.r t':
also.

21. The stamp duty or registration fees for e'Registratrorr or c ir 'lil
shall be the same as provided under the Gujarat Stanrp 4...

1958 and the Table of Fees specified under scctic.r 7B of lrr(l



A:,, respectively.

By order and in the name of the Governor of Gujarat,

Under Secreta ry to Government.

Io.
1 Ihc Manaqer , Government Central Press, Sector- 3 0, Gandhinagar r,v th
rcqLrcst to publish the order in part -lV- B of Gujarat Government Extra
Ordrnary Gazette and send 25 copies of the san'le to Revenue Department /
tl-1 Branch, and 25 copies to the Superintendent of Stamps and lnspector
General of Registration Sector-14, Gujarat State, Gandhinagar.

Copy lqqardcd with comolim
1 Thc Superintendent of Stamps and lnspector General of Rogistrat on.

Stamp and Nodhani Bhavan, near kh-5 circle, Sector-14, Gandhinaqar.
2 l-hc Account 6eneral, Gujarat State. Ahmedabad/Rajkot.

1;!-Sciect file - 2020.

4 I)y. S.O. Sclect frle-2020.

(Pravln Dnandhukia )
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Re9 istration
ACT, 1908,

1.

2
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By order and in the name of the Governor of Gujarat'

Under SecretarY to Government '

To,
1. The Manager , Government Central Press'sector-30' Gandhinagar vlrtil

r-"qrui, i" J,iuritn tne oroei rn part -rv- B of GuJarat Government Extra

or.linarv Gazette and seno i5 copies of the samc to Revenue Departmcnt /

; i ;?;'nJ;';;; ;; .;;i"' io inc sup"'intcndenr or stamps and rnspector

O"n"rrf oi n"gistration bector-14, Gujarat State' Gandhinagar'

Notification
' Reven ue depa rtment'

SachivalaYa, Gandhinagar'
Dated the 2 3'd November,2020'

NO.GHM-2020-123-M-RGN-122020-142(3)-H-l-:- The following rules

made by the lnspector General of Reqistration for the State oi

Gujarat, in exercise of the powers conferred upon him by section 69

of ihe Reqistration Act, 1908 (XVl of 1908) and of all other porvets

enabling him in this bchalf, havtng been approved by thc

Governirent of Gujarat in exercise of the powers conferred by sub-

section (2) of section 69 of the said Act, are hereby published for

general information, na melY:-

1. (1) These rules nray be called the Gularat Reqis[ration

(Amendment) Rules, 2020.

(2) They shall come into force on the date of their publLcatron in

the official Gazette.

2. ln the Gujarat Registratton Rules, 1970, in ruLc 45' in sub-rulc (1)'

after clause (h), following clause shall be added' namely:

"(i) the no n-testa menta ry documents relatinq Lo immovablo

property mentioned in sub-section (1) of section 17 of tlrc

Act, are accompanied by the ldentity proofs as dctermined

by the State Government having photoqrapi.l of the

concerned persorls, Authorisation letter irom'ornpetcr.lt

authority or pcrson, Ileclaration by the oovJer ot atlorney

holder stating that the principal is alive"'

I rrs JvPS,r'lLr - -' 
n"ul. kh-5 circle' Sector-I4' GandhinagarStamp and Nodhani Bhavan,

Th"';;.;;;t Cene.at cularat state' Ahmedabad/Rajkot

Select file ' 2020.

Dy.S.O.Select f ile-2 020

egev f orwarded with
Th" Srp"*tt""d"nt of Starnps and-lnspect-or-G:i"iul^:l^1.:^9-'str.ation'

( Pravin Dha ndhukia )


